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No. 31 S(2)/LXXIX-V-1-14-1(Ka) 3-2014
Dated Lftcknom Mareh 04, 20]4_

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Govermnor is ialcased to order the publication of thé following English L.ranslation of the Jaypee
Vishwavidyalaya, Anoopshahr, Uttar Pradesh Adhiﬁiyam, 2014 (Uitar Pradesh Adhini).'am Sankhya 8§ of
2014) as passed by the Utar Pradesh Legislatlire and assented to by the Governor on March 04, 2014.

THE JAYPEE UNIVERSITY ANOOPSHAHR UTTAR PRADESH ACT, 2014

(U.P. ACTNO. 8 OF 2014)
[4s pa_.ss'ed by the Uttar Pradesh Legislature]

AN
ACT

to es!abhsh and mcorpomre a teaching University at Anoop Shahr in dasn et
Bu!and Shahr of Unm Pradesh sponso: ed by Jaiprukash Sewa Sansthan (JSS) a ‘not for
profit” Trust registered under the Income Tax Act 1961.at 63, Basant Lok, Vasant Vihar,

New Delhi and to paowde Jor matters connected therewith or incidental thereto.
IT 1S HEREBY enacied in the: Sixty ﬁfth Year of the Republlc of India as- follows -

1. This Act may be called the Jaypec Umversny, Anoopshahr, Uttar Pradesh ~ Shontitle
Act, 2014,

2. In this Act, unless the context otherwise requires,- Definitions
{a) “Academic Council” means the Academic Council of the University;

(b)'"Board"ﬂmcans'thé Board of Studies or the Planning Board, or any other
Board of the University; .

{c) “Chancéllor” “Pro-Chancellor”, * Vicé-Chancellor“‘ and “‘Pro-Vice:
Chanccllor means respectively the “Chancellor”. the “Pro-Chancellor™ the

"Vice-Chancellor“ the “Pro-Vice-Chancellor” of the University;
(d) “Court’™means the Court of the University;

(¢) “Director/Principal’” means the Head of an “Institution”, a College, Centre
and a School, or the person appointed for the purpose to act as such in his
" absence:

() “Deparunent” means a Department -of Studies and includes 4 Centre of

Studies and Research;

(g) “Employee” means any persdn appointed by the University, and includes a

teacher or any other member of the staff of the University;
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(h) “Executive Council” means the Executive Council of the University;
{i) “Existing College” means a college or an institution which tmparts
professional education and is proposed to be merged, run and maintained by

the University;

(j) “Faculty” means a Faculty of the University; '

~

{k) “Hostel” means Scholar/Students Hostel of the University;
(1) “Institution/College” means a college including existing college or an
Institution established or maintained by ar associated or constituent (0 the

University in accordance with this Act and the-Statues;
{m) “Prescribed” means prescribed by Statutes;

(n)' “Records and Publication” means the Records and Publication of the
Umniversity;
(0) “Statutes” and “Ordinances” means respectively, the Statutes and the

Ordinance of the University for the time being in force;
(p) “Student” means a student enrolled in the register of the University;,

{q) “Teacher of the Univérsity” means - Professors, Readers, Associate
Professors, Assistant Professor, Lecturers and such other persons as may be
appointed for imparting education/instructions, or conducting research in the
University and are designated as Teachers by the Ordinances;

(r) “Tréasurer”, “Registrar’, “Deputy Regislrar", f‘Fiﬁance dfﬁcer”, Controller
of Examinations”, “Librarian” or, “Procter” means respectively the '
Treasurer, the Registrar, the Deputy Registrdr, the Finance Officer, the

Controlier of Examination, the Librarian or the Prector of the University;

(s) “Trust” means Jaiprakash Sewa Sansthan (JSS) a ‘not for profit’ Trust

* registered under the Income Tax Act, 1961,at 63 Basant Lo'k, Vasant Vihar,
New Delhi,; _

(t) “Univérsity” means the Jaypee University, Anoopshahr, Uttar Pradesh under
séctiou 3.

3. (1) There shall be established University at Anoopéhahr im Uttar Pradesh

by the Trust, by the name of Jaypee University, Anoopshahr.

"(2) The University shall be a body corpofate.

4. The sponsoriﬁg body, the Trust shall, for the purposes of establishing the

University under this Act, fulfill the following conditions, namely:-

(a) duly possess minimum’ 50 acres contiguous land earmarked for the
University,

(b} con_Struclt on land referred 1o in clauses (a) buildings of at least 24000
sq. metre carpet area, out of which at least 50 per cent shall be

utilized for academic and administrative purposes,
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(¢} install equipments, compuiers, furniture, assets, infrastructural facilities
other than building and other consumable and non consumables of
minimum Rs. 1.00 crore in offices and laboratories and an undertaking
of procuring the computers, furniture, assets, infrastructural facilities
[othér t.hzm buildi'ng mentioned in {b) above] and other consmﬁablc and
non consumables of minimum Rs. 4,00 crores in the next 5 years;

d) appoint at least one Professor, two Associate Professor & sufficient

_nember of ‘Assistant Professor and supporting staff members in every

department orldiscipline; - ' '

(¢) purchase of .books and periodicals worth Rs. 10 lakh in lhc'lib‘rary and
also undertake to invest-Rs, 50 lakh for the books , periodicals , computer
library networking and other library facilities in the first three years;

(f) underiake to- arrange the co-curricular activities, extra curricular
aclivilies, debate, compet.itions, quiz programs. sports, 'Nalional Service

* Scheme (NSS8) and National Cadet Corps (NCC).for the students as per
‘the standards of regulatory bodies; o

(gj standard and. conditions set by University Grants Comumission (UGQ),
All India Council For Technical Education {AICTE) and other
constitutional bodies established by the state or central governments are
to be satisfied; ’

(h) undénake to establish the provident fund: for the \employees of the
University and to introduce other welfare schemés; '

(i) make the Statutes and the Ordinance for the administration and
funct'ioning of the University; '

(3) such other conditions as may be rcqui}ed by the State. Government to be
fulfilled before the establiéhmem of the University;

(k) any arrangements made by the University shall not differ from the
provisions of the act and regulations of the UGC.

5-(1) The University shall start operation only afier the State Government

Issues 1o the Trust a lettér of authorization for the commencement of the functioning
of the University. '

(2).The State Government shall issue the letter of anthorization after receipt
of an unambiguous affidavit along with documents from the Trust io the
cffect that all conditions referred 10 in section 4 have been fulﬁ‘l]cd

6. The ObJCClS of the University shall be. to disseminate and advarice

knowlcdée and skill for providing inSlructional, research and extension of facilitics 1n
such branches of learning as it may deem fit and the University shall endeavor 10
provide to students and teachers the necessary atmosphere and facilities for the
promation of:-

(a) innovations in education leading to restructuring of courses, new
mcthods of teaching, training and leammg mcludmg on line leaming,
blended learning continuing education and such other modes and

integrated and wholesome development of personality;

Starting of the

University

Objects of the
University
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{b) studies in various disciplines;
(¢} inter disciplinary studies;

(d) national ‘integration, secularism, social equity and engineering of

international understanding and ethics.

7. The Univefsi[y shall have the following powers which it will exercise as per

guidelines and norms as prescribed by UGC and State Government from time (o lime

namely:—

(a) to provide for instruciion in such branches of learning as the University may,
" from time to time, determine and to make provisions for research and-for

_the advancement and dissemination of knowledge and skills;

(b) to impart and pfomote th_e study of Science; Engineering and Technology,
'Biolan;:l Medical Sciences, Dental Science,-Pharmacy, Management, Hotel
and Hospiiality Management, Law and other Professional courses and also
Histéry, Culture, Commerce, Economics, Humanities, Philosophy, Art etc.
through in-campus, off-campus, off shore-campus, and safellite centres or

by conducting centres or by distant educational programmes etc.;

{c) to honor educational stalwarts and persons of academic eminence with

decoration of professor Emeritus;

(d) to grant, subject to -such conditions as the University. may determine,
diplomas or certificates to, and confer degrées or other academnic distinctions-
on the basis of examinations, evaluation or any other method of testing of
persons, and to withdraw any such diplomas, certificates, degrecs:or other

academic distinctions for good and sufficient cause:

{e) to confer honorary degrees or other distinctions in such manner as may be.

prescribed; .

(f) to provide education and training including correspondence as such other
courses, to such persons as are rot members of the Universily, as it may -

determine;

(g) to institute as per UGC norms and State Government regulations
Directoréhips,. Principal-ships, Profc_:ssol‘ships, Associate Professorships,
Readerships, Assistant Professorships, Lecturcshipé z0d other teaching or

- academic posts required by the University and to make a.ppoimments for
- the same; 7

(h} to create administrative, minsterial and other posts and 1o make
‘ appointments thereto;

(i) to appoint/engage persons of enunence worldng in any other University or

Organization penmanently or for a specitizd period;
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" (j) to co-operate, collaborate or associate with any other University or
Authority or Institution in’India and abroad in such manner and for such

purpose as the University may determine;

(k) to establish and maintain schools, centres, specialized laboratoties or other
units for research and instructions as are in the opinion of the University,

necessary for the furtherance of its objects;

(1) to institute and award fellowships, scholarships, studentships, medals and

prizes;

(m) to establish and maintain and supervise residences, hostels within the

Universjry and promote the health & general welfare activitics for students
and staff;

{n) to make provisions for research and consulta!ncy, and for that purpose 10
enter into such arrangements with other institutions or bodies as the

University may deem necessary;

{o) to declare center, an institution, a department, or school, as the case may

be, in accordance with the Statutes;

(p} to determine standards in accordance with UGC norms/States norms for
“admission into the University, which may {ncludc examination, evaluation
or any other method of testing to ensure quality;

(q) l.o c'lematad and receive payment of fees and other charges;

(r)4 to make specia.l‘ arrangeménts in respect of women and other
disadvantaged students as the University may ponsider desirable;

(S_) 10 regulate and enforce discipline among the iemployees‘ and students of the
University and take such disgiplinary measures in this regards as may be
deemed necessary by the; University;

(1) to make arrangements for promoting the health and general welfare of the
employees of the University;

(u) to receive donations and to acquire, hold, manage and dispose of any
property, movable or immovable for the welfare of the University;

(v) 1o borrow, morigage with the approval of the Trust on the sccufity-of the
property of the University, money for the purposes of the University;

(w) w0 ‘appoim either on coniract or, otherwise, visiting professors emeritus
professors, consultants, fellows, scholars, artists, course writers and such
other persons who may contribute to the advancement of the objects of the
University;

(x) 10 organize and to undertake extra-mural studies and extension service; and

{¥) to do all such other acts and things as may be-necessary, incidental or

conducive to the attainmeni of all or any of the objects of the Uliiversily.
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8. (1) Admission-to the different academic programmes shall be made in
accordance with the laws & Umvermy Grants Commission (UGC) norms for quality
for the time being in force.

(2) The University shall ensure that the academic standards of the- courses

offered by the University are in accordance with the guidelines of the University

Grants Commission and other stattory-bodies as the case may be.

(3) The teacher student ratio shall be in accordance with the guidelines of the
University Grants Commission and specific Councils.

{4) Academic Performance of the Univcrsily with respect to standards sct by
the UGC/Stale Government/other Regulatory Bodies shail be pcric-)dica'l!y reviewed by
a Commitiee of Academic Experts constituted by the Chancelior consisting of the
Chairman and four other members of which two members shall be the nomince of the
State Government.

(5) The Chairman and other two members shall be tfrom academic field not
below the rank of Professor and from one of the specialization being run in the
University. The report of the Committee shall be submitted to the State Government

‘by the Chancellor and discussed in the Court of the University for further; necesséi'y

actions. A copy of the report along with the actions taken by the University shall be
sent to the UGC/State Government.

9. The University shall be open 1o persoris of either sex and of whateverrace,
creed, caste or class, and it shall not be lawful for the University to adopl to impose on
any person any test whatsoever of religious belief profcssmn in orderto entitle him-lo
be admitied therein as an officer, a teacher, siaff member, student, orto hold any effice
therein or to graduate thereat : )

Provided that reservation in the posts and recruitment of lhe employees and
reservation of seals for admission in any course of study in the U:uversny for the
students belongmg to the Schedule Casts, Schedule Tribes and other, Backward
Classes of citizens shall be regulated by the order of the State Government issued from
time to time. ‘

10. The following shall be the officers of the University:-

(a} thie Chancellor,

{b) the Pro-Chancellor,

(c) the Vice-Chancellor,

(d) the Pro-Vice-Chancellor,

{e) the Direct'orfPrincipal,

{f) the Registfar,

(g) the Dean of Faculty,

{h} the Dean of students Welfare,
(i) the Controller of Examinations,

(i) the Chief Proctor,
(k) the Treasurer,
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() the Finance Officer, and
(m) such other officers as may be declared by the Statutes to be oﬂlcers of
the Umvermy ) ’

11. {1) The Chancellor shall be appointed by the Management Committee of
the Trust fora period of three years. :

(2) The Chancellor shall by virme of his office, be the Head of the
University and shall-constitute interim Executive Council. _

(3) The Chancellor may be writing under his hand addresscd to the Trust
resign his office.

12. (1) The Pro-Chancellor shall be appomlud by the Management Commitiee
of the Trust for a period of three years.

{2) The Pro-Chancellor shall assist the Chancellor in discharging his duties
aﬁd prc'sidé at the convocation in his absence. '

(3) The Pro-Chancellor may in writing under his hand addressed to the
Chancellor resign hxs office.

- 13. (1) The Vice-Chancellor shall be appointed by the Chancellor in such
manner as may be prescnbcd for a period of three years.

(2) The Vice-Chancellor shall be the principal executive and academic ofﬂcer
of the University and shall be the Chairman of the Academic Council and Planmng
Board-of the University, and shall exercise geﬁeral, supervision and control ovér the
affairs of the University and gi;'e effect to the decisions of the a;:thoritiqs of the
University. . o

{3) The Vice-Chancellor may, if-he is of the opinion that immediate action is
nécesshry on any matler, exercise any power conferred on any authority of the
Umvcrs:ty by or under this Act and shall convey to such authonty the action taken by
him on such matters:

Provided that if the authority of the University or any person in the service of

the University who is aggrieved by thie action taken by the Vice-Chancellor under this |
sub-section rnay prefer an appeal to the Chanceltor within one month from the date of -

communication of such decision. The Chancellor may confiem modify or reverse such
action taken by the Vice- Chancellor. ‘

(4) The Vice-Chancellor shall exercise such powers and pcrform such other
functions as may be prescribed.

14. {1) The Pro-Vice- Chancellor shall be appéimed by the Vice- Chancellor
ln such manner and shall exercnsc such powers and perform such functions as may be
Prescnbcd

(2) The Pro-Vice- Chuncellor appoinied under sub-section (1) shall discharge
his dutics in addition to his dutics as a Professor. .

(3) The Pro-Vice- Chancellor shall assist the Vice- Chancellor in dlschargmg
day 10 day duties as and when required by the Vice- Chancellor.

(4) The Pro-Vice- Chancellor shall get honorarium of such amount as may be
determined by the Trust. )

15, The Director/Principal shall be appointed, in’ such manner and shall

exorm: . ) .
TREICISe such powers and perform such functions as may be prescribed.

The Chancellor

The Pro-
Chancellor

The Vice-
Chancellor

The Pro-Vige-
Chaneeflor

Dircetor Pringipat



22

YN YL IATYRY ToTe, 04 AT, 2014

The Registrar

- Dean of Faculty .

The Treasurer

Finance Officer

Other Officers

Authorities of the

University

“The Court

16. (1) The Registrar shall be appointed in such manner as may be preseribed”

{2) The RegiSirar shall bave the power 10 enler into agrecments, sigf:f

“documents and authenticate records on behall of the University and shall exercise such

other powers and perform such other function as may be prescribed.

(3) The Registrar shall be the ex-officio Secretary of the Executive Counci)
and the Academic Council. ‘ ‘ .
- 17. iEvery Dean shall be appowmnted in such manner and shall exercise such
powers and perform such ﬁmctions,as'nﬁay be prescribed.

18. The Treasurer shall be appointed in such manner and shall.cxercise such

powers and performs such functions as may be prescribed.

19. (1) The Finance Officer shall be appointed In such manner and: shall .
exercise such powers and perform such functions as may be prescribed.
- (2) The Fmance Officer shall be the ex-officie Secretary of Finance
Comimnitice.
20. The manner of appointment and powers and duties functtons of the Dean
of Students Welfarc and other officers of thc University including the Dean of .
Students Welfare, Controtler of Examination and“Chief Proctor shall be such as rmayl
be prescribed. ‘ | 7
21. The following shall be authorities of the University:-
(a) the Court,
(b) the Executive Council
(c) the Academic Céuncil,
(d) the Finance Commiliee’,
(e} the Platning Board,
(f) the Boards of Faculties,
(g) the Admissions Comniittec,
¢h) the Examination Commitee, and

(1) such-other authorities as inay be declared by the Stawtes to be
authorities of University.
22. () The Constitution of the Court and the term of office of its members
shall be such as may be prescribed.
: (2) Su.bje'ct to provisions of this Act the Court shall have the following
powers and functions, namely:-

(a} to review from time to time, the broad policics and programmes of the
Univers‘ity and suggest measures for the working! improvement and
development of the Uﬁiversily,

{b)~to ‘consider and pass resclutions on the Annual Report and Annual
accounts of the University and Audil Report of such accounts;

(c) to advise the Ch_angellor in respect of any matter which may be referred to

it for advice;
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(d) 1o perlorm such other functions as may be prescribed. ‘

23. (1) The Executive Council shall be the principal executive body of the
University.

(2) The Constitution of the Execuuve Coﬁncil,_ the term of the office of its
members and its powers and duties shall be such as may be prescribed.

24. (1) The Acac_iemic Council shall be the preclinical acadenuc body of the
University and shall subject to the provisions of the Statutes and the Ordinances, co-
ordinate and exercise genoral supervision over the academic policies of the University.

(2} The Constnution of the Academic Council. the term of office of its
.mcmbcrs and its powers and lunctions shall be such as may be prescribed.

25. (1) The Finance Committee shall be the principal financial body of the
Unuversity 1o take care of the financial matters.

(2) The constitution, powers and functions of the Finance -Committee shall be
such, as may be prescribed.

26. (1) The Planning Board shall be the Principal planning body of the
University. The Board shall ensure thai the infrastructure and academic support system
meets the norms of the University Grants Commission or the respective Councils,

{2) The constitution, of the Planning Boeard, term of office of its members and
its ‘puwer and functions shall be such as may be prescribed.

27. The constitution. powers and functions of the Boards of Faculties, the
Admission Commitlcé, the Examination Committee and of such other authorities of
the University - which may be declared by the Statutes o be authorities of the

University shall be such as may be prescribed.

-28. (1) The Lxccutive Council shall make the statutes for carrying out the
purposes of this Act.

{(2) Subject 1o the prowisions of this Act the Statutes may provide for all or

any of the following matters, namely:- '

{4) the constitution, powers and.functions,of' the autherities of the University,
as may be consiitutcd from time 10 time;

(b) the appointment and continuance in office of the members of (he said
aulhorilics; filling of vacancies of members of the said authorities, filling
of vacancies of members and all other matters relating to those authorities
for which it may be necessary to provide:

{cy the appointment powers and duties of the officers of the University and
tiieir emoluments: ' r

(d) the appoiniment of teachers of the University and other academic and
adminstrative stali and their emoluments:

{e) the appoinhneti‘-. of teachers and other academic and administzative staff
working 1n the Universily or Institution for specific peried for nndertaking
@ joint project: l i

{fy-the conditions of service of émployecs inuluding, provisions for retircment
benefils, insurance and provident fund, the manner of termmation of

servive uid diseiplinary actions;
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(g} the principal governing sexﬁority of service of cmployees;

{h} the procedure for settiement of disputes betwcen employees or students
and the University; A

(i) the procedure lor appeal to the Executive Council by any employee or
students against the action of any officer or other authority of the
University; ' '

{j) the conferment of honorary degrees:

{k) the withdrawal of degrce. " diploma, certificaic and other academic
destination:

{1} the institution of fellowships. scholarships, studentships, medals and
prizes:

{m) the maimicnance of discipline among the students:

(n) the establishment and abolition of* Dcpartment, Centres and other

" constituent institutions / colleges erc;

{0) the delegation of powers vested in the authorities or officers of the
University; and

(p} all other matiers, which may by this Act are to be or may be prescribed:

(3) The Executive Council shall not make, amend or repeal any Statute
affecting the powers or constitution of any’ authority of ihe University until such
authority has been given an oﬁponunity of expressing an opinion in writing on the
proposed changes and any opinion so expressed'sh’all be consid.ercd by the Executive
Council. -

{4) Notwithstanding anything contained in the foregoing sub-sections the
Chancellor may direct the University to make provisions in the Statutes, 'in respect of
any matter specified by him and if the Exccutive Council is unable to 'implciném such
a direction within sixty days of its rcceipl. the Chancellor may. after consi_deriﬁg the
reasons, if any, communicated by the Exgcuti\'c Council for its inabilit)} o comply

with such direction, make or amend the Statutes accordingly as he may deem fit,,

29. Subject to provisions of this Act and the Statutes, the Ordinances shall be
made by the' Executive Council.which may provide Ior all or any of the following
matters, namely - '

{a) the admission of %rudents ) the University and their enrolinent as such

(b) the courscs of sludy to be laid down for all degrces diplomas and
certificates of the University;

(¢) the medium of instruction and examination;

(d) the award of degree, diploma, certificate and other academic distinction, the
qualification for the same and ihe means 10 be taken relating to the granting
and obtaining ofl the éamc; :

(e) the fees to be cliarged for courses of study in the University and for
admi‘ssion io the examinalions. degrecs, diplomas and certificates 5f” the

University;
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(1) the conditions for the award of fellowships, scholarships, swdentships,

~medals the prizes;

{g) the conduct of examinations; mcluding the term ol oltice and manner of

appointment and the duties of examining bodies, examiners and moderators:

{h) the conditions of residence of the swudents of the University;

(i) the special arrangements, if any, which may be made for the résidence,
discipline and 1cachi§1g' of women students and preseribing of special
courses of swudies for them within the University;

(i)-the appoiniment and emoluments of employees other than those for whom
provision has been made in the Satutes:

(k) the establishmént of Centre of Studies, Boards of Studies, lm_crdisciplinar_v

* Studies, Special Centres, Specialized Laboratories and other Commitiecs:

(1) he ma;incr ol co-opcration and collaboration with other Universitics and
authorities including learned bodies or association;

{m) the creation, cqmposi(ion and ful}cticns of any other body which is
considered necessary for improving the academic mileage of the Ulgiversily:

{n) the remuneration 1o be paid 10 the c.jcaminérs, moderators, invigilawrs and
labulalorS' and

{0) Sucll other terms and conditions of service of leachers and other academnc
:Lalf as are not prescribed by the Statutes.

30. {1) The Annual Reporl‘to the University shall be prepared under the

direction of the Executive Council and shéll_be submitted to the Court on or after such

date.as may be prescribed and the Couri shall consider the report.in its annual mectmg; .

(2) The Court shall submxt the Annual Report to the Chancellor along with us
comunents. if any ..

31. (1) The Annmual Accounts and Balance Sheet of the University shall be
prepared under the directions of the Execitive 'Council and shall, -once at least every
year and al intervals of not more than ﬁﬁcen months, be audncd by an experienced and
qudhﬁcd {irm of Chanered Accoumant of repute.

(2} A copy of the Annual Accoums, together with the audit report thereon,
shall be submitied to the Court and the Chéncellof along with the observations of the
Executive Council, -

(3) Any observations made b_y the Chancellor on the annual accounts shall be
brought to the notice of the Court and the Executive Council and the observations, if
any, shall after reviewed by the Executive Council, be submitted o the Chancellor.

32. (1) Every employee of the Umversny shall be appomicd/engagéd as per
provmom of the Statutes.. '

{2) Any dispute arising Eelwccn the Uni\_r_crsity and any of the emplovees
appointed substantively, shall be referred to the Vice-Chancellor who shall decide the
dispute aflter affording an opportunity to- the employee within three months from t,h-c.

date of its reference.

(3) The aggrieved employee may file an appeal against the order of the Vice-

ChdﬂCL”Ol o the (.hdncellor
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(4) Any dispute in respect of any employee engaged temporarily or on ad-hoe

or part time or casual basis shail be heard and decided by the Vice-Chancellor.

{3) Any person aggricved by the order of the Vice-Chancellor may prefer an
appeal o the Chancellor. The decision of the Chancellor in such an appeal shall be
final and no suit shall /ie in any coun in respect of .the matiers decided by the

Chanccellor.

33. (1) Any student or candidate for an examination, whose name has been
removed from the rolls of the University by the orders or resolution ol the Academic
Council, Proctorial Board or Controller of Examination as the case imay be and who .
has been debarred [rom appearing at the examinations of the University for more than
one year, may within ten days of the date of receipt of such orders or copy of such
resolution by him in writing appeal to the Vice-Chancellor to reverse the decision of

aforesaid authorities or the concerned Conimittee, as the case myy be;
(2) Any decision taken by the Vice-Chanceilor shall be final.

34 (1) Thc University may constitute for the benefit of its employees such
pension or welfare schemes or Provident Fund or pravide such insurance schemes as it
may deem fit in such manner and sub;ect to such conditions as may be decided by the

Executive Council.

35. If, any question.arises as to whether any person has been duly nominated
or appointed as or is entitled to be a- member of any authority or other body of the
University, the matter shall be referred 0 the Chancellor whose decision thereupon -

shall be {inal.

" 36."Where any authority of the University is given power under this Act or
the S.tan.ucs 10 appoint Commiuees such Committees shall save as otherwise provided,
consist of the members of the du(horuv concerned and of such cther persons as the
authonty in each case may think fit.

37. AH vacancies among the members (other than ex-officio) of any authorily .
or other body of the University shall be filled as soon as may be convenicat by the
person or body 'who appointed, nominated or co-opled the members whose place has
become vacant for the remaining term for which he has been appotnted or co-opted.

38. No act of proceedings of any authority of the University shall be iavalid
merely by reason of the existence of a vacancy or vacancics among its members.

~ 39. A copy of any receipt. application. notice, proceeding, resoluticn of any
authority or Commitiee of the Uni\rersitj or other documents i possession of the
University. if certificd by the Registrar. shall be received as prima-facie evidence of
the such receipt, ap}ilications. notice, order, procecding or resolution. documents or the
existence of entry in the regisier and shall be adinitted as evidence of the matters and
transaction therein where the original would, if produccd” have been admissibic in
evidence,

40, (1y Every Statute or Ordinance made under this Act shall be mady
available in writing.

{2} Each new élatule or Ordinance made under this Act shall be enforced as

s00n as it is made by the competent authority.
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41. (1) The Trust shall establish a permanent endowment fund of at jcast
rupecs en crore.

(2) The University shall have the power to invest the permanent endowment
fund in such manner as may be prescribed.

(3) The University may transfer any amount from the general fund or the

development fund 1o the permanent endowment fund.

{4) Any amoumt cxceeding the minimum amount specified in sub-section (1)
may be withdrawn from the po..anent endowment fund by the University for the

nurpases of development of the University.

42. (1) The University shall establish a general fund to-which the following
amount shall be credited. namely:-
{a) all fees which may be charged by the University
(b} al sums received from any other source;
{c) all contributions made by the Trust; and
(d) all contributions made in this B;half by any other person or body which
 arenot prohibited by any taw for the time being in force. '

(2) The money credied 1o the general fund sha.ll be applied to meet all the
recurring expenditures of the Uni;.rert:i:y

43, (1) The University shall also establish a development {und to which thc
foliowing moneys shall be credited, namely;

(a) development fees. which may be charged from students;
{b) all sums received from other source for the purposc ‘of the dcvelopmenl
of the University:
{c} all comributions madc by the Trust;
(d) al! contributions made in this behalf by any other person or body which
arc not prohibited by any law for the time being i in force; and
(c) all incomes received from the penmanent endowment fund.
{2) The moneys credited 1o the developmem fund from 1ime 10 time shail be
utilized for the development ol the University. .
The funds c.slabllishe.d under sections 41, 42 and 43 shall subject w0
general supervision and control of the Court be regulated and maintained in such
manner as may be prescribed.

45. The University shall not be eligible for any grant in aid or any financial
assistance from the State Government or any other body or Corporanon ovmcd and
_conuollcd by the Stale Governinent.

46. The fees charged for different academic programmes shall be in
'acg‘.ordam."e with laws for the time being in l'orce

. 47. (1} h shall be the duty of the Unwcrsn) or any authority or officer of the
Umvcrsny to fumish such infofmation or records relating 10 e administration or
finance and otlier atfairs of the University as the State Government may call for.

{2) The Stawe Government. if it is of the view that there is 2 violation of the
Act or the Stawes or Ordinences made hereunder may issuc such directions (o (he

Umvmsny under section 51 as it may deem necessary.
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48. (1) I the Umvcrmy proposes its dnasoluuon i1 accordance wnth the law
poveming its constitutions or incorporation, it shall gtw, at least six momh\ wrillen
notice o the State Government.

* {2) On receipt of notice referred 10 in sub-scetion (1) the State Government
shall make such arraigement for. admidistration of the University from the date of
dissolution of the University and uniil the last batch of students in regular courses of
studics of the Ufijversity complete their courses or studics in such manner as may be
prescribed.

" 49.(1) The e.\'.pendi‘(u‘reifer administration of the University during the waking
over the linbilitics of the University under scction 48 shatl be met out of the permanent
endowment, the general fund and the development fund. '

(2) If the funds referred 10 sub-section (i) arc not suflicieni 1o mect t'he
expenditure of the University during the taking over the liabilities of the University
such expenditure may be met by disposing of the propertics or assets of the University
by the State Government, ’

50. (1) Where the State Government receives a complaint _t}mt the University
is not functioning in accordance with the provisions of this Act it shall require the
University 1o show cause withinn such time, which shall nét be less than (wo months, as
1o why the University should not be derecognized.

(2) U, upon receipt of the- reply of the University to the notice given under
sub-section (1). the Swate Govermnent is sausfied that a prima-ficcie case of
mis‘m'magcmciu or violation of the provisions of this Act in the functioning of the

Umvcrmy is made out, it shall order such enquiry as it deems necebsary

{3) For the purpose of an inquiry under ‘;ub section (2), the State Government
shall by notification. appoint an officer or authority as the c¢nquiring authority to
c-nqurre mto the al!egauons of violation of the provisions of this Act.

{4) Every inquiring authority appomlcd under sub-scction (3) shall while
pérfonming its functions under this Act have all the powcrs of Civil Court under the
code of Civil Procedurc 1908 wrying a suit and in pamculars in respeci of .the
following matters, namely:- . _

(a) summoning and enforcing the attendance of any witness and examining

. him on oath;

(b} requiring the discovery and production of any document;

{c) requisitioning any public record or copy thereof from any office,

(d) receiving evidence on affidavits; and

{e¢) any other matier which may be pres'cribéd.

(5) If, upon receipt of the-inquiry report, the State Government is satisfied
that the University has violated any provision of thiis Act. it shall direct the University .
to make nccessary improvement and suggest for proper implementation of the
provisions of this Act.

(6) 1l iv is observed that the University is violating the Act continuously for
three times the State Government fnay by notification with prior approval of ‘the
University Grants Commiséion;
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(7) During the period of the management of the University under sub-section
(6) the State Government may utilize the permanent endowment fund, the general
funds or the development fund for the purpose of the management of the affairs of the
University: il the Junds of the University are not sufficient to meet the requisite
expenditure of the University. the State Govemment may dispose off the assets or the
properties of the University w meet the said expenses.
{B) Every notilication under sub-section (6), shall be laid betore both houses
ol'the Swte Lepistuture beleie unplememaiion.
51, The State Government may issue such directions [rom time 10 timeto the  Powerof the Saw

: : . . . . .. . . Govemnment to
University on policy motters not inconsistent with the provisions of this Act as it may  jseue directions on
deem necessary. Such directions shall be compiled with by the University, failing POy mates

which the Swate Government may take a reasoned action against tie University.

32. All asseis and properties inciuding permanent endowment fund. general  Status of Assas’ -
Liabilities on
fund or any other fund and also the liabilities of the University will belong o the Trust  gissolution
”~
. .o . . . . . . . {. 7 119L b
in case of dissolution ol the University under any clause mentioned herein above in  ©¥Feevsmion

this Act.

53. {1) The State Government may for the purpose of romoving any :ﬁ;_:’z;'l: c;t‘mu'c.
difficultics, particulariy in relation to. the transition from the provisions of the Unar
Pradesh State University Act. 1973 (o the provisions of this Aci, direct that the
provisions of this Act shall during such period as :ﬁay be specified in the order. have
effect subject to such adaptations. Wwhether by way of modification. addition ar
omission as il may deem necessary or expedient:

Provided that no such order shall be made afier two ycérs from the dute of
vommencement ol this Act.

{2) Every order made under sub-section (1) shall be laid belore both houses of
Stute Legisluture as soon as may be after it is made.

' (3) No order made under sub-scction (1) shall be calied in question in any
coun on the ground that no ditficulty as is relerred o 10 that sub-section existed or was
required 1o be removed.
STATEMENT OF OB.IEC'I‘S AND REASONS

With a view 10 encouraging privuic seclor 1o participate in the field of higher education, it has
been decided o establish and incorporaie a teaching University at Anoopshahr in district Bulandshahr,
Uttar Pradesh by the name of Javpee University, Anoopshalr, Unar Pradesh sponsored by laiprakash
Sewa Sansthan (JS$) a "not for prolit" Trust. registered under the Income tax Act, 1961, at 63, Basamt Lok,
Vasamt Vihar. New Delhi so as 1o provide 1o the students and teachers the necessary atmosphere and

lacilities for the promotion of umovations m education lcading to proper structuring of courses. new
methods of teaching und learmog and imegral development of personality.

The laypee Umiversity, Angopshahr Uttar Pradesh Bill. 2014 is inroduced  accordingly.

By order.
S. B. SINGH,
Pramukh Sachiv.

RorHioyodio—yodle 816 TTUH (fRo)~2014—(1841)—599 wiral (F7geR / o / 31H¥E) |
Sevogedlo—todle 145 @le féremfi—2014-(1842)—500 nferai (@R / Eo / anwéR) |
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